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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 
Original Application No.286 of 2024 

Abhishek Shukla S/O Sri Keshav Prasad Shukla, R/O Village Jarar, 

PS-Girwan, Tahsil Naraini, District-Banda. 

Applicant 

Versus 

Athary Construction Company 

Through its Proprietor Shrawan Kumar Singh 

aonnnn ee nen een Respondent 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT on updated 

action report filed by Director General of Mines and Safety in 

compliance of the order dated 08.02.2024. 

|, Shwaran Kumar Singh, S/o Late Vishnu Pal Singh, aged about 

yrs: resident of Plot No. 3 Ashutosh Housing Society, Rampuram 

asé-1, Dahali Sujanpur, Shyamnagar, Kanpur (UP), the deponent do 

py solemnly affirm and State on oath as under :- 

Sey 

That the deponent is the permanent resident of Plot No. 3 

Ashutosh Housing Society, Rampuram Phase-1, Dahali 

Sujanpur, Shyamnagar, Kanpur (UP) and Carrying on the 

business of minerals in the name and style of Proprietorship firm 

Athary Construction Company and having a leased area of 

1.21 hectare for an annual capacity 12100 cubic meters per year 

at Gata No. 2451, Khand No. 2 at Village Jarar, Tehsil Naraini, 

District Banda (UP). 

2. That the answering respondent has already filed a detailed reply 

dated 06.12.2023 before this Hon’ble Tribunal in the erstwhile 

original application which is numbered as 422 of 2023 and is on 

record, which was segregated by this Hon’ble Tribunal and a 

new number has been generated as original application no.286 

of 2024 (Abhishek Shukla Vs. Athary Construction Company). 

3. That the answering respondent after the grant of letter of intent 

has applied for grant of environmental clearance by the State 

tld aut (Nee
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Level Impact Assessment Authority (SEIAA), which was granted 

on 06.05.2022 after compliance of the mandatory provision for 

public hearing in which neither the complainant nor anybody has 

complained regarding the allegations as leveled under the letter 

petition dated 12.03.2023. A true copy of the environmental 

clearance dated 06.05.2022 is being filed annexed herewith as 

Annexure No.1 to this affidavit. 

4. That it is also worthwhile to mention herein that the answering 

respondent has also been provided with a approved mining plan 

as per the mandatory legal requirement and after which only, the 

mining lease deed dated 08.07.2022 has been executed. The 

approved mining plan itself provides for use one excavator and 

two trippers. A true copy of the approved mining plan is being 

annexed herewith and marked as Annexure No. 2 to this 

“That it is worthwhile to mention herein that as per the fact finding 

report dated 08.09.2023 submitted by Joint committee in 

compliance of direction issued by this Hon'ble Court Hon’ble 

Tribunal vide order dated 01.08.2023 no stone pieces were 

found in agricultural field and human habitant and no wildlife 

was found near the leased area of the answering respondent. 

z. That it is relevant to submit herein that the lease deed of the 

answering respondent has been given under U.P. Minor Mineral 

Concession Rules, 1963 which has been superseded by the 

Uttar Pradesh Minor Minerals Concession Rules, 2021 which 

have been framed under the powers conferred under 15(1) of 

the Mines and Minerals Regulations and Development Act, 

1957. 

8. That it is relevant to submit herein that the mining lease of the 

answering respondent is a Minor Mineral which is governed by 

thal 19 Any \ Pies
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12. 

‘ 

the provisions of the Mines and Mineral Regulation and 

Development Act, 1957 read with the U.P. Minor Mineral 

Concession Rules, 1963 subsequently superseded by the U.P. 

Minor Mineral Concession Rules, 2021. 

That Rule 42(e) of the U.P. Minor Mineral Concession Rules, 

2021 provides for and is enumerated below:- 

(e) no mining operation shall be carried on at or to any point within a distance 

50 shetres from any railway line except with the previous written permission 

of the Railway Administration concem, or from any reservoir, canal or other 

public works, such as public roads and buildings or inhabited site except with 

the previous written permission of the District Officer or any other officer 

authorised by the State Government in this behalf and otherwise than in 

accordance with such instructions and conditions either general or special, 

which may be attached to such permission. The said distance of 50 metres 

shall be measured in case of railway, reservoir, canal or road horizontally 

from the outer toe of the bank or the outer edge of the cutting, as the case 

may be, and in case of a building horizontally from plinth thereof: Provided 

that the distance in the case of a village road shall be 10 metres from the 

outer edge of the cutting; and 

Explanation: For the purpose of this sub-rule, the expression ‘public road’, 

all mean a road which has been constructed after being artificially surfaced 

as distinct from a track resulting from repeated use, and ‘village road' will 

include any track shown in the revenue record as village road; 

a 

\; That as per Rule 42(e) of U.P. Minor Mineral Concession Rules, 
BY 

}/2021 there is a restriction within 50 meters of any human 

* £24} habitation and as per the fact finding report dated 08.09.2023 as 
Wy well as the latest action report dated 14.03.2024 submitted by 

the Director General of Mines and Safety in compliance to the 

order dated 08.02.2024 no human habitation or any human 

being was found residing within 50 meters. 

That the answering respondent is also having a no objection 
certificate from the U.P. State Pollution Board. 

That the answering respondent is also having a Director General 
of Mines and Safety permission dated 04.01.2024, it is also 
worthwhile to mention here that the applicant is not using any 
deep hole blasting with 4 inch holes and further no heavy earth 
moving machinery (HEMM) is being used for mining operations 
till date. A true copy of the DGMS Permission dated 04.01.2024 

dan Am fla:
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is being filed herewith and marked as Annexure No.3 to this 

affidavit. 

13. That further as per the report dated 14.03.2023, in paragraph 

no.4 of the said report, provision requiring permissions of DGMs 

for conducting blasting in mines:- 

Permissions for conducting blasting in mines are required to be obtained 

from DGMS under the MMR 1967 in the following special circumstances: 

(i) Permission for conducting deep hole blasting (blasting with holes more 

than 3m in depth), as required under Regulation 106(2)(b) of the MMR 1961; 

(ii) Permission for using explosives in non-cartridge form or for using more 

than one type of explosives (other than fuse or detonator) in the same hole 

(for example use of ANFO, SMS, SME along with cast booster), as required 

under Regulation 155(1) and 162(5) of the MMR 1961; and 

(iii) Permission for blasting within danger zone of 300 m from any permanent 

building or structure of permanent nature, not belonging to the owner of the 

mine, by using more than 2 kg of aggregate maximum explosive charge in all 

holes fired at one time or more than 2 kg of maximum explosive charge in 

each hole where blasting is done with delay detonators or other means and 

that therefS a delay of at least half a second between successive shots fired, 

as reguired under Regulation 164(1B). However, if the shortest distance from 

place of firing to any part of such building or structure is less than 50 

metres, prior permission for blasting is required to be obtained under 

Regulation 164(18) of the MMR 1961 irrespective of the amount of the 

charge used. 

For blasting in mine under circumstances other than the above, no 

permission is required to be obtained from DGMS under the MMR 1961 

and the blasting may be carried out in the mine by observing the precautions 

as prescribed under the provisions of Regulations 153-170 and other 

provisions of the MMR 1967. 

In response to the above legal mandate, the answering 

respondent is not using any of the blasting techniques as 

OTS AI mentioned in the sub-para I, II & Ill and further the answering 

fh respondent is only using the 1 inch hole blasting since the grant 

of DGMS permission dated 04.01.2024 which is permissible and 

before the grant of DGMS permission dated 04.01.2024 the 

answering respondent was using manual hand _ broking 

technique for mining operations. 

14. That further the answering respondent has been granted 

permission for deployment of heavy earth moving machinery 

(HEMM) without deep hole drilling and blasting by way of 

nd) +r Ot
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permission dated 24.03.2024 as such the answering respondent 

as on date is having permission for use of heavy earth moving 

machinery (HEMM). A true copy of the permission dated 

24.03.2024 is being filed annexed herewith as Annexure No.4 

to this affidavit. 

That it is worthwhile to mention herein that in compliance of the 

order passed by this Hon'ble Court dated 08.02.2024 and 

updated action report was filed by the Director General of Mines 

and Safety dated 14.03.2024, wherein the following remarks 

have been made which has been categorically replied:- 

Remarks Reply by the answering 

respondent 
1- The sides of the opencast were not 

properly benched, sloped and secured to 
prevent dangers due to fall of sides. The 
north and west sides were developed in a 

single bench of height of about 18m and 
29m respectively. The height of top bench 
on east and south sides were found 
height about 38m and 9m respectively, 
which are more than the stipulated bench 

height of 6m. 

It is categorically replied that the answering 
respondent is taking the best possible scientific and 
mechanical techniques and to reduce any human 
danger the answering respondent is committed and 
further the benches which are not properly made, it 
is categorically replied that the same were the left 
overs of the earlier mining operations done by the 
erstwhile lease holders. 

The answering respondent assures that the mining 
operations will be done in the best of techniques 
and is always open to adopt the best preventive 
measures in mining operation and will always 
adhere to the suggestions and directions by the 
authorities. 

2- Impressions were observed that the 

mine was being worked with use of Heavy 
Earth Moving gece (excavators 

and tippers) wi rout obtaining permission 
Ron — ectorate. No HEMM shall be 

‘ if the mine without obtaining 
sion from this Directorate.. 

d 

It is worthwhile to mention here that no heavy earth 
moving machines were used by the answering 
respondent and further the impressions on the 

rocky surfaces of heavy earth moving machines 
may be of the earlier lease holders, but the 
answering respondent has not used any HEMM nor 
the same has ever been found working in any of 
the fact finding reports till date. Mostly the 
answering respondent uses tractors to ferry 
minerals to the nearest crusher units for which no 
heavy earth moving machine HEMM is required. M 

;3- Ti The answering respondent assure that this 
condition shall be complied at the earliest and 
permanent pillars will be demarcated. 

(2 L-4Hutments and houses not belonging to 
~~+'the owner of the mine were found existed 

within the lease hold area on east and 
north-east sides of the mine. The huts 
and houses were also found existed at 
about 115m and 55m away from the north 
and south boundary of the mine 
respectively within the blasting danger 
zone of 300m. A Temple was 1192 found 
existed at about 70m away from the 
northeast boundary of the mine 

It is worthwhile to mention herein that no human 
habitant or human habitants are there within the 
leased area of the answering respondent and in 
none of the action reports filed by the State 
authorities has anyone came forward to claim for 
any human habitat. 

The lease of the respondent is governed by the 
U.P. Minor Minerals Concession Rules, 2021 
wherein as per rule 42(e) there is no human 

habitant within 50 meters of the leased area. 

5- Persons employed in the mine were 
not undergone initial or periodical medical 
examination. 

The answering respondent has prepared a list of 
workmen who require the initial/periodical medical 
examination and soon those workmen will be 
medically examined by a qualified doctor or in a 

Fla) ay ty = 
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hospital. 
6- Persons employed in 1190 the mine | That as a small mining firm, we are currently in the 
were not imparted vocational training. process of arranging vocational training for our 

workmen. Once we have identified a suitable 
centre, we will promptly arrange for the vocational 

training of our workmen. Ensuring the safety and 
well-being of our employees is a top priority for us, 
and we are committed to providing them with the 
necessary training to-excel in their roles. 

16. That the answering respondent is ready to undertake any 

suggestion or remedial steps as and when suggested by this 

Hon’ble Tribunal or the Director General of Mines and Safety or 

the U.P. Pollution Control Board or the respondents State 

authority. 

VERIFICATION: 

|, the above named deponent do verify that the content of my 
above affidavit are true to the best of knowledge and belief and there is 
nothing concealed therefrom. 

Verified at Banda on this day of April, 2024. 

Hd Aei| fing 
Deponent 

ne hex et ot., 
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Government of India 
Ministry of Environment, Forest and Climate Change 
(Issued by the State Environment Impact Assessment 

Authority(SEIAA), Uttar Pradesh) 

The LESSEE 

ATHARV CONSTRUCTION COMPANY 

Vill.- Jarar, Teh.- Naraini, Distt.- Banda -210129 
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Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity 
under the provision of EIA Notification 2006-regarding 

Sir/Madam, 

This is in reference to your application for Environmental Clearance (EC) 
in respect of project submitted to_the. SEIAA vide proposal number 
SIA/UP/MIN/63433/2019 dated 21 May 2021, The papouers of the environmental 
clearance granted to the project are as below... 
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EC Identification No. 

File No. 

Project Type j 

Category 1 

Project/Activity includin 
Schedule No. \ 

6. Name of Project 

S
t
e
 
S
S
 

oe 

7. Name of Company/Organization 

Location of Project 

9. TOR Date 

ad 

Bi 

Ne 96686 
6304/5017 
New. . 

' 

4(a) Mining of minerals 

“Building Biche Pthanda, Gitti & Boulder) 
Mine* Projéct-at Gata No.- 2451 (Khand 

_No.;.02), Village- Jarar, Tehsil- Naraini, 
District- Banda, U.P. (Applied Area : 1.21 
ha.) 

ATHARV CONSTRUCTION COMPANY 

Uttar Pradesh 

27 Nov 2019 

The project details along with terms and conditions are appended herewith from page 
no 2 onwards. 

Date: 06/05/2022 

(e-signed) 
Member Secretary 
Member Secretary 

SEIAA - (Uttar Pradesh) 

Note: A valid environmental clearance shall be one that has EC identification 
number & E-Sign generated from PARIVESH.Please quote identification 
number in all future correspondence. 

This is a computer generated cover page. 

Page 1 of 10 
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“tetas State Level Environment Impact Assessment Authority, Uttar Pradesh 

’ 7 Vineet Khand-1, Gomti Nagar, Lucknow- 226010 

‘Sp Pd E-Mail- doeuplko@yahoo.com, seiaaup@ yahoo.com 

Phone no- 0522-2300541 

“A 

vA ai 
i ae | Directorate of Environment, U.P. 

+ 

Reference- MoEFCC Proposal no- SIA/UP/MIN/63433/2021 & SEIAA, U.P File no-6304-5017 

Sub: _ Environmental Clearance is sought for Building stone (Khanda, Gitti & Boulders) Mining 

at Gata No.- 2451 (Khand No.- 2), Village- Jarar, Tehsil- Naraini, District- Banda, U.P. M/S 

ATHARV CONSTRUCTION COMPANY (Applied Area- 1.21 ha.) 

Dear Sir, 

This is with reference to your application / letter dated 29-08-2019, 20-092019, 21-05- 

2021, 20-07-2021, 16-12-2021, 08-03-2022 & 27-04-2022 on above mentioned subject. The matter 

was considered by SEAC in meeting held on 23-07-2021 & 14-03-2022 and SEIAA in meeting held 

on 20-04-2022. 

A presentation was made by the project proponent along with their consultant M/s 

Paramarsh (Servicing Environment and Development), Lucknow, U.P to SEAC on 23-07-2021 & 14- 

03-2022. 

Project Details Informed by the Project Proponent and their Consultant 

The project proponent, through the documents and presentation gave following details about 

their project — 

1. The environmental clearance is sought for Building stone (Khanda, Gitti & Boulders) Mining at 

Gata No.- 2451 (Khand No.- 2), Village-Jarar, Tehsil- Naraini, District- Banda, U.P. M/S ATHARV 

CONSTRUCTION COMPANY, Prop.- Shri Shravan Kumar Singh S/o Shri Vishnupal Singh (Applied 

Area- 1.21 ha.) 

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 

422/Parya/SEAC/5017/2019, dated: 27/11/2019. The public hearing was organized on 

22/12/2020 On-line Final EIA report submitted on 21/05/2021 

3. Salient features of the project as submitted by the project proponent: 

1. | Name of Proponent M/S ATHARV CONSTRUCTION COMPANY, 

Prop.- Shri Shravan Kumar Singh S/o Shri 

Vishnupal Singh 

2. | Full correspondence address of the R/o —133, A.N.- 1144, Bhawanipur Nagar Daheli 

proponent Sujanpur, Distt.- Kanpur, (U.P.) 

3. | Name of Project Building stone Khanda, Gitti Boulders Mining 

Project 

Project location (Plot/ Khasra /Gata No.) Gata No.- 2451 (Khand No.- 2) 

Name of Village Jarar 

Tehsil Naraini 

District Banda _~7 

Name of Minor Mineral Building stone (Khanda, Gitti & Boulders) 

10}
 9

0] 
1} 

oy}
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Sanctioned Lease Area (in Ha. has 121 ha. 
10,] Max.& Min mRL within- vegse-ered XP5 180 mRL- 150 mRL 

Ny 
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11.| Pillar Coordinates(Verified by DMO) Pillars Latitude (N) Longitude (E) 

A 25° 18'53.85" 80° 21' 52.35" 

25° 18'54.74" 80° 21' 51.33" 

25° 18' 55.52" 80° 21' 51.85" 

25 18'57.50" 80° 21' 49.47" 

25° 18'59.20" 80° 21' 50.47" 

25° 18' 57,38" 80 21'53.23" 

O
m
 
I
m
o
 

|o
O 

|o
w 

25° 18' 58.88" 80 21'54.43" 

H 25° 18' 58.02" 80° 21'55.45" 
12.| Total Geological Reserves 1047816 m? 
13.] Total Mineable Reserves 133168 m* 
14.] Total Proposed Production (in five years) 60500 m°> 
15.] Proposed Production / year 

! 
| Year Production 

7 12100 m° 
12100 m 

12100 m 

5" 

3 

3 

12100 m* 
12100 m* 

3 
Total 60500 m 

16.| Sanctioned Period of Mine lease Ten Years 

17.| Production of mine/day 40.33 m* (approx.) 

18.) Method of Mining Opencast Semi-Mechanized 

19.| No.of working days 300 days 

20.| Working hours/day 8 Hours/Day 

21.| No.Of workers 33 (approx.) 

22.| No.Of vehicle movement /day 4 (approx. ) 
23.| Type of Land Govt. revenue land 

24.| Ultimate Depth of Mining 12 meter (average) 

25.| The nearest metalled road from the site 300m 

26.| Water Requirement | PURPOSE REQUIREMENT (KLD) 
f 

Drinking & Others 0.40 

dust 

Suppression of 1.80 

Plantation 

Others( if any) 

Total 2.35 

27.| Name of QCl Accredited Consultant with 

QCI No and period of validity. 

M/s Paramarsh (Servicing Environment and 

Development), Lucknow, U.P. 

QCI/NABET/EIA/1821/RA0120 

28.) Any litigation pending against the project 

or land in any court 

No Fa 

29.| Details of 500 m Cluster Map & certificate 
pee 

DMO anda vide Letter No. 1021/Khanij-30, 

_| Verified by Mining: Officer a Bafida, Dated 15" June 2019 
30. Details of Leas¢ Areal in n.apptoved: aw 

~, 
Correction Letter Sanctioned from DMO, Banda 

vide Letter No. 1374/Khanij-30, Banda, Dated 

13™ August 2019 
Page No.- 01, S.No.- 18 

31. Proposed CER cost \ 1.30 Lakh 
EC Identification No. - EC22B004| TR, nt yes 

Se a, 
5047 Date of Issue EC - 06/05/2022 Page 3 of 10 

Mod an) (7), ‘

79



32.| Proposed EMP cost 10.09 Lakh 

33.| Length and breadth of Haul Road. Length- 300m, Width- more than 6.0 m 

34.| No. of Trees to be Planted 140 

4. The mining would be restricted to the unsaturated zone only above the phreatic water table 

and will not intersect the ground water table at any point in time. 

5. The mining operation will not be carried out in the safety zone of any bridge or embankment 

or eco-fragile zone such as the habitat of any wild fauna. 

6. There is no litigation pending in any court regarding this project. 

7. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended). 

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting 

(SEAC) held on 23-07-2021 & 14-03-2022 the State Level Environment Impact Assessment 

Authority (SEIAA) in its Meeting dated 20-04-2022 decided to grant the Environmental Clearance 

to the title project for collection of 12100 m* per year lease area of 1.21 ha subject to effective 

implementation of the following General Conditions and specific conditions:- 

General Conditions: 

1. This environmental clearance is subject to allotment of mining lease in favour of project 

proponent by District Administration/Mining Department. 

2. Forest clearance shall be taken by the proponent as necessary under the law. 

3. Any addition of the mining area, change of Khasra numbers, enhancement of capacity, 

change in mining technology, modernization, and scope of working shall again require prior 

environmental clearance as per EIA notification, 2006. 

4. | Nochange in the calendar plan including excavation, the quantum of mineral and waste shall 

be made. 

5. | Mining will be carried out as per the approved mining plan. In case of any violation of the 

mining plan, the Environmental Clearance given by SEIAA will stand cancelled. 

6. Four ambient air quality monitoring stations shall be established in the core zone as well as 

in the buffer zone for RSPM, SPM, SO3, NO, monitoring. The location of the stations should 

be decided based on the meteorological data, topographical features, and environmentally 

and ecologically sensitive targets and frequency of monitoring should be undertaken in 

consultation with the State Pollution Control Board. The monitored data for criteria 

pollutants shall be regularly uploaded on the company's website and also displayed on the 

website. 

7. Data on ambient air quality (RPM, SPM, SO2, NO,) should be regularly submitted to the 

Regional office, MoEF, Gol, Lucknow, and the State Pollution Control Board / Central 

Pollution Control Board once in six months. 

8. Ambient air quality at the boundary of the mine premises shall conform to the norms 

prescribed in MoEF notification no. GSR/826(E) dated 16.11.09. 

9. Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying 

arrangement on haul roads, loading and unloading, and at transfer points shall be a 

and properly maintained. 

10. Measures shall be taken for control of noise levels below 85 dBA in the work environment. 

Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and 

health records of the work ‘hall be maintained. 

Page 4 of 10 

80



@D 

12. Personnel working in areas shall be provided with protective respiratory devices like masks 

and they shall also be imparted adequate training and information on safety and health 

aspects. 

13. Special measures shall be adopted to prevent the nearby settlements from the impacts of 

mining activities. 

14. The transportation of the materials shall be limited to the day hours’ time only. 

15. Provision shall be made for housing the laborers within the site with all necessary 

infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, 

medical health care, créche, etc. The housing may be in the form of temporary structures to 

be removed after the completion of the project. 

16. Aseparate Environmental Management Cell with suitably qualified personnel shall be set-up 

under the control of a Senior Executive, who will report directly to the Head of the 

Organization. 

17. The Project Proponent shall inform the Regional Office, MoEF, Gol, Lucknow, and State 

Pollution Control Board regarding the date of financial closures and final approval of the 

project by the concerned authorities and the date of start of land development work. 

18. The funds earmarked for environmental protection measures shall be kept in a separate 

account and shall not be diverted for other purposes. The year-wise expenditure shall be 

reported to the MoEF, Gol, Lucknow, and State Pollution Control Board 

19. The Regional Office, MoEF, Gol, Lucknow, and State Pollution Control Board shall monitor 

compliance with the stipulated conditions. A complete set of documents including 

Environment Impact Assessment Report, Environmental Management Plan, Public hearing, 

and other documents information should be given to the Regional Office of the MoEF, Gol, 

Lucknow, and State Pollution Control Board 

20. A copy of the environmental clearance shall be submitted by the Project Proponent to the 

Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter. 

21. The Project Proponent shall advertise at least in two local newspapers widely circulated, 

one of which shall be in the vernacular language of the locality concerned, within 7 days of 

the issue of the clearance letter informing that the project has been accorded environmental 

clearance and a copy of the clearance letter is available with the State Level Environment 

Impact Assessment Authority {SEIAA). 
22. The Project Proponent has to submit a regular half-yearly compliance report of the 

stipulated prior environmental clearance terms and conditions in hard and soft copy to the 

SEIAA, U.P. on 1st June and ist December of each calendar year. 

23. The SEIAA may alter/modify the above conditions or stipulate any further condition in the 

interest of environmental protection. 

24. Concealing factual data or submission of false/fabricated data and failure to comply with any 

of the conditions mentioned above may result in withdrawal of this clearance and attract 

action under the provisions of the Environment (Protection) Act, 1986. 

Specific Conditions: 

1. Validity period of this EC is 5 year from the date of issue as the Lol has been issued for a period 

of 5 years or co-terminus with the validity of current mine plan or current lease period 

whichever is earlier. After this period the EC will become null and void. 

2. Directions/suggestiony given during public hearing and commitment made by the project xs 
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4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the 

mining area and any other area which may have been disturbed due to their mining activities 

and restore the land to a condition which is fit for growth of fodder, flora fauna etc. 

5. Three tier green shelter belt of 7.5m width should be developed on the periphery of mine 

lease area. Local and native species should be planted in consultation with Forest/Horticulture 

Department/Agriculture University. 

6. Plan for using the mine void for productive use in consultation with local administration and 

gram-panchayat. 

7. \f the proposed project is situated in notified area of ground water extraction, where creation 

of new wells for ground water extraction is not allowed, requirement of fresh water shall be 

met from alternate water sources other than ground water or legally valid source and 

permission from the competent authority shall be obtained to use it. 

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants 

/ ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 

Department or Horticulture Department, for planting at least 2,000 plants, either on 

government land or community land, within a periphery of 5 km from the boundary of the 

lease area along with provision for maintenance for 5 years. Survival of plants should not be 

less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 

treated as violation of EC condition. 

9. In consultation with District Environment Authority or an Authority nominated by concerned 

DM, project proponent will prepared a conservation and management plan for rejuvenation 

and management of water bodies having total surface area of more than 10 ha. Funds for the 

same will be kept in a separate bank account and six monthly compliance status will be 

presented by project proponent before the nominated authority in the District. 

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district 

administration, before releasing the security deposit to Project Proponent will ensure that 

Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be 

reported to UPSPCB for appropriate legal action and recovery of compensation. 

11. Any application for transfer of this EC, during its validity period unless it is cancelled by a 

competent authority, has to be necessarily accompanied with status of compliance of EC 

conditions duly certified by IRO, MoEFCC, Gol, Lucknow. 

12. At the time of operation, the project proponent will comply with all the guidelines issued by 

the Government of India/State Govt./District Administration related to Covid-19. 

13. Plantation of trees should be of local indigenous species and may be as per the consultation of 

the local district Forest Officer. 

14. The maximum height of the bench should be 06 meters and the width of the bench should be 

at least twice the height of the bench as per the mine plan approval letter by DGM, U.P 

15. In case the blasting is proposed during a mining operation, the project proponent needs to 

assess its impact on the displacement of human beings/wild animals/birds/other species, and 

the suitable measures proposed and taken for their rehabilitation and resettlement need to be 

clearly described in first 6 monthly compliance report. 

16. The mining plan approved by the Dept. of Mines and Geology, Uttar Pradesh shall be strictly 

implemented and shall not be operated beyond the validity period. 

17. The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of 

mined-out land to its surrounding land use 3years before the closure of the mine to 

ect proponent shall plan and implement collection drain and siltation basins of 

@\size to arrest the silt and sediment flow from the quarry area. The surface runoff 
me 24 r . 
ater harvesting and other water conservation measures on a long-term basis are to be 
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taken in consultation with the Central/State Groundwater Board. The water so collected 

should be utilized for watering the haulage area, roads, and green belt development, etc. 

19. The project proponent shall take all suitable measures to prevent pollution of groundwater 

and nearby water bodies in consultation with the State Pollution Control Board and consent to 

operate (if applicable) should be obtained from the State Pollution Control Board before the 

start of production from the mine. 

20. Link Road from the quarry site to the main road shall be constructed as an all-weather road 

with blacktopping and maintained by the project proponent. 

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures 

shall be taken for proper maintenance of vehicles used in a quarry operation and 

transportation. 

22. The project proponent should explore the possibilities of rainwater harvesting. 

23. At the time of operation, the project proponent will comply with all the guidelines issued by 

the Government of India/State Govt./District Administration related to Covid-19. 

24. This environmental clearance does not create or verify any claim of the applicant on the 

proposed site/activity. 
25. In case it has been found that the E,C. obtained by providing incorrect information, submitting 

that the distance between the two adjoining mines is greater than 500mt. and the area is less 

than OSha, but factually the distance is less than 500 mt, and the mine is located in the cluster 

of area equal to or more than O5ha, the E.C issued will stand revoked. 

26. This environmental clearance shall be subject to a valid lease in favor of the project proponent 

for the proposed mining proposals. In case, the project proponent does not have a valid lease, 

this environmental clearance shall automatically become null and void. 

27. The Environmental clearance will be co-terminus with the mining lease period/Mining Plan. 

28. Explosive cannot be stored on the site. 

29. A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining 

activity on the surrounding area shall be undertaken and a report submitted to this Authority 

within one year. 

30. No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation 

work completed, no mineral bearing area shall be worked. 

31. After exhausting the first mine pit and before starting mining operations in the next pit, 

reclamation and plantation work in the exhausted pit shall be completed to ensure that 

reclamation, forest cover, and vegetation are visible during the first year of mining operations 

in the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of 

mined pit shall be completed before any new ore-bearing area is worked for expansion. 

32. An adequate buffer zone shall be maintained between two consecutive mineral-bearing 

deposits. 

33. The sprinkling of water on haul roads to control dust will be ensured by the project proponent. 

34. Green belt development shall be carried out considering CPCB guidelines including the 

selection of plant species and in consultation with the local DFO / Agriculture Department. 

Herbs and shrubs shall also form a part of the afforestation program besides tree plantation. 

The company shall involve local people in the plantation program. Details of year-wise 

afforestation programme including rehabilitation of mined-out area shall be submitted to the 

i 
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37. Appropriate arrangement for shelter and drinking water for the mining workers has to be 

ensured at the mining site. 
38. Maintenance of village roads used for transportation of minerals is to be done by the company 

regularly at its own expense. The roads shall be blacktopped. 

39. Rainwater harvesting shall be undertaken to recharge the groundwater source. 

40. Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow, 

and UP Pollution Control Board within six months and thereafter every year from the next 

consequent year. 

41. The self-environmental audit shall be conducted annually. Every three years third-party 

environmental audit shall be carried out. 
42. Measures for prevention and control of soil erosion and management of silt shall be 

undertaken, Protection of dumps against erosion shall be carried out with geotextile matting 

or other suitable material, and thick plantations of native trees and shrubs shall be carried out 

at the dump slopes. Dumps shall be protected by retaining walls. 

43. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at 

regular intervals to arrest silt from being carried to water bodies. An adequate number of 

Check Dams and Gully Plugs shall be constructed across seasonal/perennial na/lahs if any 

flowing through the ML area and silts arrested. De- silting at regular intervals shall be carried 

out. 
44. Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit 

and waste dump and sump capacity shall be designed keeping 50% safety margin over and 

above peak sudden rainfall (based on 50 years data) and maximum discharge in the area 

adjoining the mine site. Sump capacity shall also provide an adequate retention period to 

allow proper settling of silt material. Sedimentation pits shall be constructed at the corners of 

the garland drains and de- silted at regular intervals. 

45. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall 

be regularly monitored for contamination and depletion due to mining activity and records 

maintained. The monitoring data shall be submitted to the Regional Office, MoEF, Gol, 

Lucknow, and U.P. Pollution Control Board regularly. Further, monitoring points shall be 

located between the mine, and drainage in the direction of flow of groundwater shall be set up 

and records maintained. 
46. Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly 

monitored at locations of nearest human habitation (including schools and other public 

amenities located nearest to sources of dust generation as applicable) and records submitted 

to the Regional Office, MoEF&CC, Gol, Lucknow, and U.P. Pollution Control Board regularly. 

47. Baseline data for ambient air quality shall be generated and maintained and RSPM level in 

ambient air in the nearby human habitation (villages) shall also be monitored along with 

other parameters. 

48. Corporate Environmental Responsibility (CER) shall be by the project proponent and the details 

of the various heads of expenditure are to be submitted as per the guidelines provided in the 

recent CER notification No. 22-65/2017-IA.II| dated 01/05/2018. Work to be executed with the 

installation of five hand pumps for drinking water, solar light in villages of streets, construction 

of two numbers of toilets at the primary school with name displayed and address and details 

of the beneficiary and gram Pradhan along with phone number, photographs should be 

-— submitted to Directorate as well as to the District Magistrate / Chief Development officers. 

ZEROES Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable 
fo yb : ‘ LY Laas ¥. \, mechanis that no spillage of mineral/dust takes place. 
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the workers. Awareness programmes for workers on the impact of mining on their health and 

precautionary measures like the use of personal protective equipment etc. shall be carried out 

periodically. A review of the impact of various health measures shall be conducted followed 

by follow-up action wherever required. 

51. The project proponent will ensure for employing local people as per requirement, necessary 

protection measures around the mine pit and waste dump, and garland drain around the mine 

pit and waste dump. 

52. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and 

shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the 

mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and 

shall not be stacked along with overburden. 

53. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept 

active for long period. The maximum height of the dump shall not exceed 20 m, each stage 

shall preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 

35°. The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with 

suitable native species to prevent erosion and surface runoff. 

54. Monitoring and management of rehabilitated areas shall continue until the vegetation 

becomes self-sustaining. Compliance status shall be submitted to the Regional Office, 

Ministry of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six- 

monthly basis. 

55. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme 

approved by the Indian Bureau of Mines. 

56. Permission for the abstraction of groundwater shall be taken from Central Ground Water 

Board. Regular monitoring of ground and surface water sources for level and quality shall be 

carried out by establishing a network of existing wells and constructing new piezometers 

during the mining operation. The monitoring shall be carried out four times in a year i.e., 

pre-monsoon (April-May), monsoon (August), post-monsoon (November), and winter 

(January), and the data thus collected shall be regularly sent to MoEF&CC, Central Ground 

Water Authority, and Regional Director, Central Ground Water Board. 

57. The wastewater from the mine shall be treated to conform to the prescribed standards before 
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall 

be regularly monitored and report submitted to the Regional Office, Ministry of Environment 

& Forests, Gol, Lucknow, Central Pollution Control Board, and the State Pollution Control 
Board. 

58. Hydrogeological study of the area shall be reviewed by the project proponent annually. In 

case the adverse effect on groundwater quality and quantity is observed mining shall be 

stopped and resumed only after mitigating steps to contain any adverse impact on 

groundwater is implemented. 

59. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for 

transportation of minerals and others shall have valid permissions as prescribed under Central 

Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be 

covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters 

escape during the period of transportation. No overloading of minerals for transportation shall 

saan committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if 

ein mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional 

fe Office, Ministry of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board 5 
y 33 years) in advance of final mine closure for approval. 

“4 6x ect Proponent shall explore the possibility of using solar energy where ever possible. 

NS i : , Rerhigat tail A - EC22B001UP196686 ‘File No. - 6304/5017‘ Date of Issue EC - 06/05/2022 Page 9 of 10 

md Jou) l* 7), .

85



: OD 
63. Commitment towards CER has to be followed strictly. 

64. Regular health check-up record of the mineworkers has to be maintained at the site in a 

proper register. It should be made available for inspection whenever asked. 

65. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, 

and other Govt. Agencies from time to time. 

66. The blasting will be done only after getting permission from the Mining Department. 

You shall also ensure that the proposed site is not a part of any no-development zone as 

required/prescribed/identified under law. In case of violation, this permission shall automatically 

deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed 

site, this clearance shall automatically deem to be cancelled. 

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a 

period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 

The above stipulated conditions will be enforced inter-alia, under the provisions of the 

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) 

Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 

along-with their amendments and rules made there under and also any other orders passed by the 

Hon'ble Courts of Law relating to the subject matter. 

The project proponent will have to submit approved plans and proposals incorporating the 

conditions specified in the Environmental Clearance within 03 months of issuance of this 

clearance. The SEIAA/MOoEF reserves the right to revoke the environmental clearance, if conditions 

stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional 
environmental conditions or modify the existing ones, if necessary. 

This is to request you to take further necessary action in matter as per provisions of 

Gazette Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance 

reports to the authority as prescribed in the aforesaid notification. 

Copy, through email, for information and necessary action to— 

1. The Principal Secretary, Department of Environment, Forest and Climate Change, 

Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com) 

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of 

India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi- 

110003 (email —sudheer.ch@gov.in) 

Deputy Director General of Forests (C), Integrated Regional Office, Ministry of 

Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, 

Lucknow — 226020 (email — rocz.lko-mef@nic.in) 

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai 

Marg, Lucknow-226001 (email - dgmupexp@gmail.com) 

District Magistrate, Banda, Uttar Pradesh. 

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, 

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com) 

7. Copy to Web Master for uploading on PARIVESH Portal. 

8. Copy for Guard File. 

~ 
S
a
 

(Ajay Kumar Sharma) 

Member Secretary, SEIAA 

ie Ff a! ed ae pe ff 
entificatidn No.ECs 22B001UP196686 File No. - 6304/5017 Date of Issue EC - 06/05/2022 Page 10 of 10 5 

| Sh a = ~~ . ad 

- ATTESTED Hd sou EN,

86



YY, (noe Up iM 

{ple soa Nat be dante RD poa'an dome pee oka L 
} 1S Medu Jodtuie deb OUI Abbie IDWis Hh PO Ye bined @ Pir prin  @ 

‘ {BA 

vagal sorgts 2 gue ath 1S ayes Mags thik AYE Ie DI gw LDYI ESS s 
"FAR ARH ASole Ye Ab is AE Le aE B Ute) OD HED we BP 

{tigate ya Dad joejerh 
ba Beyhie je Bp bi dehy POk Ble Pere) bide ge pier bie 

SNR EE AE EE NR ee z 
hywa 

bia ele (beth HB sh Pimp img Yo my MA Oe OO iedsmEhe lI Yo byt 
~G Lous nay ieyeeEae ala qe jie LEQuaple Wiles Lb deine bite (a) 

Tyee ge Glbpiw suebDop 
AUS Unglle Leis Uenoe Je pik yh Gah Bey @ MSV bh belie Yih @ pls 
ej ke pie bai 1B anes puabie ge memes DRO Ie ibn Liem payelie —— (h). 

tha ie BibVdh 

mye 1 kee BEaH Hitihe pibigic bf biped bike gb 
ah pnt Qiupeiies Apel AR Biehl mbm yp ieinie bel (>) 

Jeli bb alba big te feet } stitianiies qua 82 pawn 
pie bid igi web jaw Bib echo ee fehl Rilke Bele — (18) 

Hid Je AikBeh mbjipaun, 
8 ee ee ee ee ee nae 
ie Leith isi Qe [hiane @ ibGig @ pele bbl ir RAS be bit 4 j 

1 tte tbe) pebhas Lebinee, gus fagye 
PEYK Olle kt C017) B Ely Mem FQ Win Ibdy Byes bY) yb mR Be { 
hh 20 ube P Dike} @ bins} oY) ebb ki bbielie we feinlh bi. ie 

9 Mh Meg) Lipie gh Your WIRPB ely baie tip keine bite, 
FQ Made hel die dae 8102 20'SZ sue] BE Yam Ieee kee puepesic 

BibM teljae sb (7) idan oh He—knes @ E955 biel) (UH) INeR—ne Ing Me 
bemiabie ie deine bem phen is Bi) Muth toble Ue OLN Yeneck iunpSiekm pote oy 
DuSSh b beD © EW kighis bee gy 8 Leap Del y pose @ bp! ohne 

bia 
ik 

ees ge Lenuebie te Uelne ket thi Bg gon bite gm Maule ipliy lites Dhl 
IPS fe OF Wek tSpT—Oladle ado kellh beak deD fy et— bith 
Winipe be bb yi Ub) Bit able Yo OY tebuh beitbMaim pie oe quinoa —nhb 

oor & | Peau 10D / Libs Ol / inet 

| Seip 

(MARTI 

[idee “nit Mejhe

87



~“) IMA™ Gap 

[danatey goe 
uueyye kim pal 
(yeaz srt fest) 

[Pe ‘CHOD ‘haUERL hue py nw ‘hinkie Lem = —e 
[hemp ‘jer “Rel Yedte “vrs OLowe Cob . 

Ow Ba) wifes: Ye ER Bij Musth Inbls [be Ol tfebeth iabARih plete Oy maaan = -Z~ 
[Ukih—Dhiin “THOR ‘hileb) fey bh poh, [pubis bi ~~ ~L 

— pepe Tg ypinpin amnabie ph youth pm wippbsienles—tyeraas 
} shied) iy 910z/ ism ous / (I) O° F anemee 

tshinpeey ie 
Aueagit itt bel 
(iz Aik’ Beye) 

~ i 
— 

1 pjbiters "bier tos 

1 2a 
Sub Wh bible bp Dibdebi) de Baily BYRD Qylth Bie am ia Pend Bg ebinke Le 
MOD iii Bik We Lid fb ibinie bin Bylehie at Y matic pie Dae | -zZ 
iubbiin Inety BAS catsis dh beinkye ub Ye sie wm bDinim pibitie ph Yrdbsjind| 
4B Bh biib—bieie JAR Aldiase feos / Maite Dalle fb tanta gr Jem p> farbiizh “OF 

Thain ie inthe rephe tpih 
Mavwemay aipEipebapie imp Agim sel > LN keh lin BiBepies i Mobis 

le Sie <A stopeti Minh gf Meblbeels Yo ihlkip YR AT Iams Boba) BELO 
’ Yule 

yp manne pai ie pile Yth @ kip Paka Bh iakey) wie WY we kee 8

88



Pw iu oP x 

— : = 
2OL on | LGIZTASTEGH1G ON ONGONY sae wet 

( GOTATOANDGANOW cy eacgta a orld 
HONIS VHONI ; ang ‘ 

niTgitirrors b tpet cteepeepen AD AU V Ud ‘ae sdk BYE 
[riitalsicr oe 9). ro -sygreitt - Pes baad e757 ME bon: ? UTLAN —~- 

cyan «x 

yey SEOROT ‘canny ahdany —aiiig Arduefns Heys sudey andimmanysys ppyE Ny Ef1- OR] 

ydurg udnuysey yg os Ysurg svuN yy UvALAYyS “ys ~doly 

AN¥dAOD NOLLOILSNOS AUVILLY S/N 

SISSWT ANY 1d 

Aan 

SUVA DAIS ~ OOM Ad NV'ld (peed) Jo wonmaans Joyy) SHVIA NIL OGAd ASV 

LLOE SEE “PML “LI NT-9S ETE “OU J9p4o “Agr Spy 

041 1 | LSAYOI-NOK HPO TIN~ LSUOA) PMY Te EV IMV ASVaT 

HSH Vd UV EVALVAS "VONY8 “LOnLESIG 

; MNIVUYVN “HSH 
of: {20 °ON CINVHM }ESF2°8N VEYD UVES GOV TUA 

Ma eT rr] 

ANIA YEE 1O8 “VONY HM TLLID “LIND 

See sO 
{ POG] DprA WoHsaoue) jlusaBY J00Ry “gy) Seng (apy PA PoRMUgny) 

NV'Id FHNSO'TO ANDA AAISSHUDOUd 

HLTA 

NVId ONINDA 

Reo 

Sy 4a Vitralter 

89



Fy) Ihecep i 

er: Te SS uauisinasyy ney [yr | 
2 pounmeueyy Ayon ay | et | 
. __ounnenayy AayRE EIEN | TY 
f a purypwO MIN. CF 

ssl ese caed wed 80K) | Oe 
THY O.ar80p) your g ep ayy | } 

Wey Bnei) Saysscalleay 289.8 aang Fumpapour aay 

gr Tupayy, Am} | Supppy JO tonaaaMdis JO mary | O'Y 
2 PORTO PANY | KE 

_ powry Fumyy | ¢'e 
¢ MIRZA) DAEDSIY | TT 

Zz _ Aa | FT 
£ toridprssg ouyy |S 

re Worm ats 0jt 189) | LT 

a = : _Hopmaag semis | ot 
i TOYA) sy su] 

| voRSMpeaup — *| 

Lo _ | ted Fg STA Apo _| 
i ns eh 7 a 

eS ee ch hee 
8 | atasssty radia protons 1 1G 
_ i : : Honersogyy Qaypsegy | (e 

ik Unjy WMO FUNNEL | =Lj 

i 
a cee ee nee) 

$z_ Te ae _ sey] “t 
$2 ; PUN IGT] 7g 

Sz HEA JO moder PRoby persuyy jo Suryoets |Z 
aru aK “9 

Hwasera  -g 
tm, | 
uormeapNy Witoyoags — *¢ 

yaaa | Suigquesansy suey Og 

own 7} 
Sue peNTy 2 

‘ON TOYA SUV UIE oss | 
SINSINOD 

90



Wy Mie orpl 

AIST OM OOS 
EER EN “a 

t 
a 

TALSALL 

br VINOD | ya DESSTT ALL SVOMT NOTARY 9 ia! 

EVINNOAN | SST NUL ONL Loui 
SeNINWOSAD | dies 46 WO SAV ODI 
1 VINYOMWE | SASSI HL AS LE) NOLL MOTLL Oe 

eS Tr 7 SUV MED a0 svt 

£ ee patina VOM O's 
2 aa eee = RW VESVEY 

t _ INAINE dO BAL 

“ON NANAY __ SEANANNW JOIST 

St NYE USOT ANN TAISSIHOM aL 

el _ SY ANTNOVNVIN ENAINNOWIANT 
Mo 7 MV TEV PUA ONGEY 
a NW REALESOMINOD 
o _UVAK Hid AOCNS BALL Ly INGOTS At 

J a = UVAA HLLHON JO CIN B11 EY INA PEAIG 
ar UVAA CAEL dO NT FELL LY INAIIIA TT 

g UVIA GNOOTS JONG AHL LV ININO TAA 

Enema NVBA LSWid AO CNA TN EV INFIOTIA KT 
t =e SNOLLOFS" SSOWD TVOIDO 119 

es eee __NV Td IV2INOTOID F HIVAIIS 
Zz NW db AWN 

= ae a dV NOUWSOT 
_ AON ALY UE SUVA) So! 

fot Demssy rouedig | OG 
“Ganeunayur amo AU | OS 4 i 7 

GH : NC3 WHanvoperyy | OL 

j 6 TsamopNEAy aaj OPIS uNL | OG 
i ae THOMA UNNOY JIMNY 

i s UR]Y IF SUipY JO 4AS0p9 JO WOYSMNaaDdy seUODA | O's 

a ae ___ tupusFeweyy PREY nEMuaTeve mesg! ort | 

ERS Awnaag PUAMS| OF 
a: fapunpr @ Taw io poedsg | ye 

9 nimonasesuy | ot 

9 _ — nusuandeurpy weg | Sayre | or | 

9 ee oe 

91



5 Up Nua 

eer erie Wee 

“ptt pe (SAINT 
Q 

Woy Surety Jo pousadelts 19997 a eeateag> 
immer JOY “Yf) VY¥EIS 9) uonesydide 
St qeaqes en wmode yqOMe I BENE ETE 
SY OTe PP uONeYHeN 1d sy SOULIOLD [HHMOCEO NEAL, JO SALeaS t 

pousdowdm an] a an 
St TMS MOY ON, FY PIyUNyRS Bulag st wey y potiod asdey zy yesediond 
*ASOLS AMA OMORy yee cep Stoegy | Ao pe fe ayepyoN 497] t 

pomp. eit Jeeuernsesa at siya wade a1 4 | ~ Bunsadks yon jo Seg] 

ia 
-Mnvanny) smadury so pound mop GLAt 

AUNT YU PTIEP EU OL UR ETE Ol 499004 
Ops (dondag Aupayy) opurg onupsiBeyy pound 9903} 
DLUSICE JO SOTO DL COT! 4979] INOMMOS)| =P HerMeANKA asPay jo amp AYE} j 

sym ARMIN ‘NS 

Lavopony Sense "apa chips nc york way panic yo Cooysey aU 1 

Desusoyea Rives NOD) peter tad AOMNreE (fT) Japon potwuqen Futaq st eyed Fuvepet 97, 

‘Fee epetaaacpey VIS Med, ALIAS ANNs NAED pa Ay 

1 wet y ici sain JO pereudile nye paMIXD dq YeYS SAU pS ay JO Proposer] 

: Fa (Zyp-aamvoiay) Savadt ap fo 

proutad # toy IS oeqaoume’ HRI -SYUDZ ATS PUM) [SET ON Dseyy Yeanp-sTeyny 

Br UAppegh he) 

REL JET 19 OME UE Ta Oi Ue Uy RG PIP wpaNg He MUVBP ETS OF IMI] opr CLidHOg BuayYy ) 

TPUIg MAMSIALLY EPG JO Aye SpE MtOTE POISON yr ponMEAT God ent (1g?) May 

~pestqy “andaning raped aeteg nile ang FREE NOV LET = PAL HFaiy pedniryst a, apy ns 

WAS deny wean ys “ord “ANVAINOD NOLLUVLISNOD AUVILLY SAY tcoysily 

epeMyy sos Hegpyingy PAs sOWP -HD (ATZ PE 7 VOritxo oan 49] 

NOLLOAGOUWENI 

T

92



(613 GENERAL: 

A) 

1) 

cy 

b) 

NAME OF THE LESSER WETH COMPLETE ADDRESS: 

M/S ATHARY CONSTRUCTION COMPANY 
Prop. Sh. Shravan Kumar Singh s/o Sh. V ishnupal Singh 
Rio 133, A.N- 1044, Bhiawanipar Negar Daheli Sujampur, Distt~ Kanpor, (U2) 
STATUS OF LESSEE: Proprictorships, 

MINERAL WHICEL ARE OCULRRING IN THE AREA & 

WIRCH LESSEE INTENDS TO MINE: Building Stone. Khanda ent, boulders 

Veriod for which the wining lee is granted: Lever of Intent {LOD for ten years erated 
trom the office af District Magistrate Banda ¢ Mining Section ) vide letter 9o.824/Khani}-30. 
Banda, dated OS Jyme 2619 { Annexure -t) 

E) Nan of ROLY. preparing the Mining Pion: Unuer chiuse ¢b)} of sub section Jef section s 

F) 

8) 

rule (5: of Mineral Conservation & Concession Rues 2016 
Mr. tndra Sengh 

9-B20E Vrindavan Yojann, 

Rai Rarely Road Lyckiow-226025- 

Mobile New. 24) 3022195 

Email: singhindrabia@ gmail.com 

ROPAUPDGMTT VIMY {Annexure Nov 3}, 
Name of prospecting ageacys 

The lease aren is peospecied in detail hy lessee with guidance of OP Shri todea Sinah 
The address of Shri lade Singh is as bichow: 

VVIOS Vitiutavan ¥ ojeit, 

Rui Barely Rowl Lucknosy-226025 

Mobile No S150 369% 

Reforenee no & date of geant/contmanieation received fromthe State Gave, 

Leiter al Intent 01) for. Tea years uranted trans the office of District Maxistrafe Banda 
(Mining Scotion ) vide kiterno. 824/Rhanif-20; Banda, dated 08 June 2019 
( Attexure +f} mf sincH 

3 DUM 

Mad fon yy.
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L2ind use Patter 
{Vorest agsicubural, The area exhibits sony, isolated liflock topography: Ie dats 
Tharvest) ander tuitmest Land, The existing tumd use iuatiem is a 

tabulated as below “ent 

No) Lembuse Agriculture | Forest Barren land | Grazing 7 ie i> 

tind Load (Her) Lived (Hace) “fp 
i4 act) (nent St 

| ‘ 

2 Approach Road = | F ~ % 80a . 
3 Dias - : Nii =a 
df Office. Rest Shelter - = 

_ thes : 

3 Ralance unidisurbed = 4 - 

jand aes 

Total oe = ee eit ; 
by Ataxia general focation map ond vicinmy-map sowing area boundaries and existing 

proposed toutes. (tts pecfered thatthe areu be auacked one Servey pf lndia 

topographical nap ar a codkstrel map dr forest inp as the case may be. However. if nfive 

of these are available the areca should shown on at accurate thetcl may on a scale of 

1:50G00. Location map attached showing tease (Mate No. 

lite - 

INFRASTRUCTURAL ~- FACILITIES: 

i) Ruwds: 

Louse area is conmeted by Banehi -Naraint State Gighway by metalled road. Paigamberpur 
‘is JS Kin thea sud —svest tun after crossing cunul for 1OKny & 253m un- metalled mod 

leads 1 theses. Fhe lease grea is about 23 Kin. front Banda, Nanuet is about 1) kins 

away from the area by nictalled youd! Nearest railway stallion Khurand is 23Kon. (Pinte Newt 

&2). 

ii) Powers 

Giewarn & village Badekhar Khurd, Jarrar Cangara is already recewing electric power: 

_ About O89 villages n.d Kan. bullet zone are electrified. 

wu) Water; 

Surrounding villoges have sumbers of wells & bores, which provide deinking water tu 

villagers: Rett canal sceve the water demand (ir irrigation in the regian, \ watt 
INU ee 
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46 

lia fotere the area stall be explored with two hore holes to avcertain te ered & dept! persistency sf granite 
Khanda. citi. boulders. The your wise fae cxploratios programmed ts as below iil «3 

TABLE NOUS 
[ Year Bore | Angle & Depth | Lecation 
ae hote —_ 

| 7 t + Bd Vertical 25m M the mterecetin Of beat cayrdinates N 20K EI 10s 

W i Bed Vertical 33 | At the iterscelwin af tocal coordintes NGA EH NIMAE is 
\. Savina hi Oat a

 

Tie postion ef proposed bore hile is shows in Platic No. 3. 

i} UBlovate shape & size al pits 

The vhioate shape af pit by ike ead of cencepinal period shall be sande as te shape of area except 7.5in 

tyerice, Siity fy the end of plan peried shalt be 0. Set he. having lengthy 12 wi & average width of 83 nr & 

depth £200, 

bh) Conceptual Development: : gf < 

2lmning shal be done by opencaie semi-nivchidived tticans ooufincid Wwhkhin ultisome pit tinitt demarcated, 
Rout, tebitation ete. wift 

are a follows: 

(OSHIMP OR 163350 quointities of khondit. gitti, boulders shull he exploited by for the period of one e YEMTEM 

the tele of 12100 MP OR 32670 MTVYVear & mening pit. shall reach up ie a dep 12 ma five vware “pin. 

Therefore fiw years development composite plan aed Gooncepiial plan have been made sepacately . The 

geomeny of pit ds on date & ar tw end of plan pertad & at the end of conceptuat periad is given below in 

tahie ne ta 

quite diversion from mining wen for the safety of workings. Details of the arva 

TABLE NO. 14 
Pert PitNo | fit dimension (average in md | Shape 

Asendate ; i+ SSay X $m XBea Iiregudy 
i Pit2 20m N He XIm 

At the inl of plan, period {Glen SS ats ili Spirulle shape 

At tic end of conceptstst Tmax Mme | T tape 
Perind 

¢} Plan periods ~ Whole the lease area within 7.5m bartice shall be developed ft que pit by bench 

formation duriag plan periods & dimension of pit will be 102nex 33. x f2nt The depth of tthe pit will 

by confined co 1ST WIRE. The helh & witty of benches shall be kept 60 nt. sloge of faces shall be hept 

G0 dog. with over all pit slope of AS deg. GROOM OR 16333 Granite shall by generated during phin 

pocad at the cate of HOT AP OR 32670: MEY ear. The miner mincral exits within the enters heave 

atta shall he used in iuking aggregate, therefore generation of waste shall be wil. Worked Gut area w7!l 

matured for rchabititationn & asic shall be dose simutonceust), Composite’ plat have been 

Prepored in Plate Not) 

Conceptial ple Puring conceptual period, Whote the lease acon wala: 75m tarvier steill be 

ihovelaped itt one pit by bench formution pees flan periods & dimension of pit will be [20a x Ot ax 

on he x xIM, # 

é 

IND Any WAy -
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on) 

1.0 

a) 

hh} 

Emptovment Patential 
The niiag manager een wining eryineer showkt 9 graduate mining engineer fotding at least first chiss maneger’s certificate. The oete-vuiny blower showkt bald MiMi HIS eeriticnte af competenes, 

Thus calevory-wise smployinients will heas below: 
|. Mincs cnanager mining engineer 

2 vet 
2.Macherieat Enuineds( Part Vine i 3. il 
3. Mince mate / Blaster oy oT 
Shilled: 

: 5 
Cxeavator Diver 

Dumper Drivers 

Dritlers 
" 

Supervisor 

Ofiice Assistant/Dispately Stipervisor 
Somishitted: 

‘Time Keoper 
: 

Contpressor operator 
t 

Drill operator 
5 

Uneskilled: 
Prove sated workers 

: 6B Votals ; 3 3 
me
 

« 

ve
 

ke
 

i
 

—-
-=
—-
 

ts
 

MINERAL PROCESSING: 

TE processteg / terieficiation oF the are or minerals mised is planned. tbe conducted on site car adjacent te the extraction area, tiriefy deserihe whe natare of the Processinge | beneficiation, Thés shault indicate size and grade of feed inaterial and concentrate 
(Tnistied imarketatte jirodoet), 

(he cntins lense vres consists of Reunite exposures with intercalated weathered soi] stich 
Shall Dy Gsed ti thaukinigs Uppepates therefore. no bencticiation of minora! Processing WH be 
fequared fw granite. 

Explate the disposal method for tailing oy waste frons the processing plovt (quantity aod 
Goality of tailings proposed te he discharged, size aud. capacity of tadine pond, woxie effet of such taiting, Lony, with process sitepte te nenteatire ANY Shech offeet befarc tively disprencrl aed dealing of excess water frons thy haithig dim) 
As stated above that a honefieintion ks required, iherefore ne tihog «a a froms 

» 
jrecessing plant will by uadertaker: 

A SING INU 
Nr ray 

dO douy (Ny «
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‘1. 
No 

underground 
working 

shall 
be 

made. 
@
 

2. 
Employment 

of work 
persons 

in 
the 

mine 
shall 

not 
exceed 

75 
in 

all. 
3. 

Work 
in 

the 
mines 

shall 
be 

done 
during 

day 
light 

hours 
only. 

4. No 
deep 

hole 
blasting 

shall 
be 

carried 
out 

in 
the 

minewithout 
obtaining 

permission 
from 

this 
Directorate. 

5. No 
Heavy 

Earth 
Moving 

Machinery 
shall 

be 
used 

in 
mine 

without 
obtaining 

permission 
from 

this 
Directorate. 

6. 
Work 

in 
the 

mines 
shall 

be 
supervised 

by 
you 

& 
the 

same 
shall 

remain 
suspended 

during 
your 

absence 
from 

the 
mine 

on 
account 

of 
leave 

or 
otherwise. 

7. 
A Mining 

Mate 
shall 

exercise 
personal 

supervision 
of operations 

connected 
with 

mining. 
8. No 

blasting 
shall 

be 
carried 

out 
in 

the 
mine 

except 
by 

a 
blaster 

duly 
appointed 

by 
the 

owner 
for 

the 
purpose 

as 
required 

by 
the 

provisions 
of 

Regulation 
160 

of 
the 

Metalliferous 
Mines 

Regulations, 
1961. 

9. 
Your 

special 
attention 

is 
drawn 

towards 
the 

precautions 
as 

stipulated 
under 

Regulation 
164(1), 

(LA) 
& 

(1B) 
of 

the 
Metalliferous 

Mines 
Regulation, 

1961 
for 

strict 
the 

area 
bounded 

by 
points 

A, 
B,C, 

N1, 
N2, 

F, 
G, 

H, 
A 

(No 
Blasting 

Zone) 
as 

shown 
in 

the 
enclosed 

surface 
plan 

No. 
S
B
R
/
M
S
/
S
U
R
/
7
3
7
A
/
2
0
2
3
 

dated 
08/10/2023 

submitted 
by 

the 
owner 

alongwith 
the 

application. 
10. 

This 
authorization 

shall 
be 

deemed 
to have 

revoked, 
if any 

of the 
condition 

subject 
to 

which 
this 

authorization 
has 

been 
granted, 

is 
violated 

or 
not 

complied 
with. 

11. 
This 

authorization 
may 

be amended 
or 

withdrawn 
at 

any 
time 

if considered 
necessary 

in 
the 

interest 
of safety. 

12. 
This 

authorization 
is 

being 
issued 

under 
Regulation 

34(6) 
of 

the 
Metalliferous 

Mines 
Regulations, 

1961 
without 

prejudice 
to 

any 
other 

provisions 
of 

the 
law 

which 
may 

be 
or 

may 
become 

applicable 
at 

any 
time. 

13. 
This 

authorization 
shall 

be 
deemed 

to 
have 

revoked, 
if at any 

time 
your 

Mine 
Foreman 

Certificate 
No. 

FR/4135, 
dated 

15.07.2011 
is 

found 
invalid 

/ false. 
our 

Faithfully 

AT: 
o
y
 

4 
j 
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Ministry of Labour & Employment 
= <> seazryr?e - €, , 

Nt AIST ore VT ert 

hyrectorate-tsener al OF ffi 725 Safety iy af iti i 

VRIIOGT FIR 

Varanasi, Date: 24/03/2024 

Tue, 

GH Wal Pax 

aR aa, aOR | 

War 4, 

of sant SUR fis, ya — sft fawqure fig, 

Uifete— Ho sud HRCA Par, 

(Yo Go. 2451, GUS TA — 02, Ho. 1.21 Fo), 

Part: tare 40 — 03, angdts eraftin Sharad, 

TARA Wa -1, aoc BAAR, 

foel- BAR AMR (SER WER) 208013 

fava: Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for deployment of 
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Jarar Granite (Gitti, 
Khanda & Boulder) Mine (Gata No. 2451, ibid No. 02, Area- 1.21 Hect.) of M/s Atharv Construction 

Shravan Kumar Sing eee on, 
pe aoa 

14O2¢ i BR 
12, UR Noe 

Please refe eS urot by 
Surface Plan\NoU yy 87A/2023 date of Survey 08.10.2023 and Director of Geology & Mining, 

The matter has been considered in light of information furnished by you in your application and accompanying 
plans. By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director-General of 

ittps://approval-permission-dgms gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Inbox?q=G74z6PrerqVhal8i8ChnJg%3d%3d 1/13 
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Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961, and by’ virtue of the 

authorization granted to me by the Chief Inspector of Mines (also designated as Director-General of Mines 

Safety) under Section 6(1) of Mines Act, 1952, I hereby permit you for deployment of Heavy Earth Moving 

Machineries (HEMM) without deep hole drilling & blasting at Jarar Granite (Gitti, Khanda & Boulder) Mine 

(Gata No. 2451, Khand No. 02, Area- 1.21 Hect.) of M/s Atharv Construction Company, Pro, Shri Shravan 

Kumar Singh in the area bounded by points D, E, N2, N1 & D as shown on the enclosed Surface Plan No., 

SBR/MS/SUR/737A/2023 date of Survey 08.10.2023, subject to the following conditions strictly being complied 

with: 

1. GENERAL 

Bal Except where otherwise provided for in this relaxation/permission, all relevant provisions of the 

Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives & shot firing and use of 

machinery shall be strictly complied with. 

1.2. No deep hole drilling and blasting shall be conducted in the mine without obtaining separate permission 
for the purpose under Reg. 106(2)(b) of the Metalliferous Mines Regulations, 1961 and No blasting shall be 
done within 100m of any dwellings and other important structures not belonging to the owner of the mine. 

1.3 (a) No blasting shall be conducted in the mine within the danger zone of 300m from any permanent 
building or structure not belonging to the owner without obtaining permission under Reg.164 (1A) (C) & 
(1B)(a) of the Metalliferous Mines Regulations, 1961, except with the aggregate maximum charge in all the 
holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in each hole 
if the blasting is done with delay detonators or other means and there is delay of at least half a second between 
the successive shots fired. Provided that if the shortest distance from the place of firing to any part of such 
structures is less then 100 m, irrespective of the amount of the charge, no blasting shall be done except with a 
permission obtained from this Directorate for the purpose. To ensure adherence to above restrictions, the shot 
holes of diameter more than that compatible for the explosive cartridges of 32mm diameter shall not be 
used. 

(b) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission obtained 
under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961. 

(c) The total explosive charge used in the mine per day shall not exceed 100kg. 

1.4 No blasting in the mine shall be carried out within 300m of public/village roads till such time the blasting 
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose, 
drop barrier shall be provide on both side of such road at a distance of 300m from the place of firing of shots in 
the proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall 
not be allowed to pass on the said road during blasting and till the time all clear after blasting is obtained. 

1.5 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance 
from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mines, 
crushers, dwelling, and structures are belonging or not belonging to owner lying within 500m radial distance 
shall also been withdrawn outside danger zone or removed to proper blasting shelter. 

1.6 The owner shall indemnify occupants/owners of the houses/ dwellings/buildings or other structures of public 
authority concerned, if any, against the dangers to those properties or injury to them or other persons arising out 
of operations conducted under this yaa 

ttps:/approvel pernfssib- cemplionRelaxation/PEREmailCorrespondence/Inbox?q=G74z6PrergVhal8i8ChnJg%3d%3d 2/13 
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1.8 No working shall be made or extended within 45 m of any building/structure of permanent nature not 
belonging to owner of the mine without permission in writing from this Directorate under Regulation 109 cf the 
Metalliferous Mines Regulations, 1961 

1.9 No working shall be made in any spot lying within horizontal distance of 15 m form either bank of the Canal 
or any stream, nallah, etc without obtaining permission in writing form this Directorate under Regulation 127 of 
the Metalliferous Mines Regulations,1961. Adequate protection against inrush of Nallah water in the mine shall 
be provided and maintained. 

1.10 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface 
area of the mine to check vulnerable point and effectiveness of the safety measures. Standing orders for 
withdrawn of persons from the mine in case of apprehended danger should be framed and enforced. 

1.11 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings 
to divert rain water from flowing into the mine. 

1.12 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine. 

1.13 This Directorate shall be informed as soon as the mining operations are commenced in accordance this 
condition governing and intimation about temporary discontinuance or completion of mining operations shall 
and be sent promptly and in any case not later than one month thereof. 

2.0 OPENCAST WORKINGS: 

2.1 Height and Width of Benches 

2.1.1 The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or other 
rock formation shall not be more than the digging height of the machine used for digging, excavation or removal 
or 6.0 m whichever is less. 

2.1.2 The quarrying operation shall be conducted from top downwards only and no men & machines shall be 
deployed at the bottom of high bench if any. 

2.1.3 Width of any bench shall not be less than (i) the width of the widest machine plying on the bench plus 
2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on 
the bench, or (iii) the height of the bench, whichever is more. 

2.1.4 The slope of the benches formed to work the mine shall not exceed 60° from horizontal. 

2.1.5 When persons are employed within 10 m of the working face, adequate precautions shall be taken to 
ensure their safety by dressing the sides of the bench. 

2.1.6 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be 
avoided. 

2.1.7 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine. 

2.2 ROADS FOR TRUCKS AND nn OR OTHER VEHICLES 

2.2.1 All haul roads for r aekS/aumpers/mobile achinery shall be maintained in good condition. 

VES pee PK 
2.2.2 Wherever pragficable; all haul ‘You oN trucks/dumpers/tippers shall be arranged to provide one-way 
traffic. fs 4 - \y \ PC) 

eat 

2.2.3 No road shall be of a Hes py “hee times the width of the largest vehicle plus 5.0m” plying on 
that road. We 4 , 

AS 
https://approval-permission- rdgmagouin Pe eSonfxenpitnRlaxalion/PEREmallCorrsepondencelInbox?q= =G74z6PrerqVhal8i8ChnJg%3d%3d 3/13 
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2 2 4 Definite turn-outs crossing points, and waiting points shall be designated and demarcated by peoper gi 

boards for the guidance of drivers. 

2.2.5 All comers and bends in haul roads for HEMM/trucks/tippers shall be so designed, made = a 

maintained that the operators and drivers of vehicles plying on the road have clear view along the road, for : 

distance of not less than three times the braking distance of largest HEMM when plying at the rated speed, a: 

fixed by the manager. 

2.2.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at all corners 

and bends in haul roads of widths not less than “2 times the width of the largest vehicle plus 3.0m” plying on 

that road. The lanes shall be separated by a strong divider for up and down traffic. 

2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than | in 16 at any place 

and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10. 

2.2.8 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or 

embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height not less than 

the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and kept maintained to 

prevent any out of control vehicle getting off the road and rolling down. 

2.2.9 Warning notices and road signs shall be posted along the haul roads at appropriate places like crossings, 
curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts shall be 
provided to help the drivers to keep the trucks/tippers on the track. 

2.3 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS 

2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the 
manager in writing. 

(b) Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m of 
any other public structure like roads, railways, etc. 

(c) The slope of a spoil bank face shall be determined by natural angle of repose of the material being deposited, 
but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained by 
artificial means at an angle in excess of its natural angle of repose. 

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other 
public works or other structures of permanent nature, not belonging to management. 

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not belonging to the 
management, and the toe of every active spoil bank so as to prevent un-authorised persons from approaching the 
spoil bank. 

2.3.3 No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be 
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be 
displayed. 

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings shall 
be kept fenced in accordance with DGMS Circylar No 11 of 1959. 

3.0 SUPERVISION 

ifications prescribed under Regulation 34 of the Metalliferous Mines 
the manager of the mine to look after HEMMs operation. 

lionRelaxation/PEREmailCorrespondence/Inbox?q=G74z6PrergVhal8l8ChnJg%3d%3d 4/13 
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(b) This permission shall stand revoked as soon as the qualified manager ceases to work in the mine. 

Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of the manager with 

aforesaid qualification. 

(c) The manager shall not be appointed in any other mine in any capacity whatsoever. 

3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall be appointed 

to assist the manager. The Manager, mine foremen, and mining mate(s) shall be responsible to see that all work 

in the mine is carried on in strict compliance of the Mines Act, rules, regulations and the orders made there- 

under. They shall also supervise transport and loading operations being done by the contractor(s), if any. 

3.3 The aggregate horse power of the machinery used in such opencast workings of the mine shall not exceed 

500. As per the approved Mining Plan of this mine, number of excavators to be required in this mine is 1 (one). 

Hence, not more than one excavator with total horse power not exceeding 200 and equipment attached 

there to shall be deployed in the mine. 

3.4 The Manager and the Mine Foremen appointed if any shall in particular — 

a. make frequent inspections of the areas placed under his charge, check any unsafe conditions/practices in 
operations being conducted, and shall ensure that all operations are conducted in a safe and efficient manner, 

b. not allow any person to work or allow any HEMM to be deployed above or under any overhanging edges or 
places where there is indication of impending slide, until such danger has been removed, 

c, ensure that every person engaged in dressing operations on benches or required to work at height is provided 
with, and he uses safety belt of a type approved by the Chief Inspector of Mines, 

d. ensure that all loose material is removed from high wall(s) before drillers are engaged on the lower bench, 

e. ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are properly 
maintained, 

f. frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of Practice” for 

prevention of injuries to persons engaged at loading and unloading points, in tipping operations on stock piles, 
dumping of overburden in dump yards, etc., and ensure strict compliance and adherence of the same by all. 

g.ensure compliance of stipulations of conditions governing grant of this permission and other provisions of the 
Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as maybe applicable. 

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agencies, if any, shall 
be placed under the charge of an engineer to ensure their adequate inspection, examination, and maintenance in a 
safe working order. 

3.6 The engineer/competent person(s) appointed shall — 

a. inspect & examine all machines and equipments and satisfy himself that they are in sound and safe working 
order. 

c. ensure that every machine/equipmentis.used in a d efficient manner 
pga PBR r Ing, 
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° shall issue a copy of regulations, rules, bye-laws and orders made there-under_and a-code 
3.7 The manager te 

specifying duties and responsibilities to all mine-officials, i.e., to Foremen, Mining Mates, Engineer(s), 

Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which affect 

him, in a language understood by them. 

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to ensure 

that all persons working in the mine, and those working on machines/equipments ete. work as per the code and 

all machines and equipments etc. are installed, operated and maintained in safe working condition. 

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES 

4.1(a) A code of practice for inspection, examination and repair of all machines and equipment shall be drawn up 

by the Engineer in consultation with the Manager and implemented. The code of instructions furnished by the 

manufacturers in the matter of maintenance of various machinery and preventive maintenance schedules for each 

type of machinery and vehicle shall be strictly followed. 

(b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the 

commencement of every shift and shall be maintained in good and safe working condition. The engineer or 
mechanic or foreman or other authorized competent persons shall personally inspect and test every machine 

&vehicle paying special attention to the following details - 

i. that the brakes and horn or other warning devices are in working order, 

ii. that the lighting fixtures are in proper working order, if the machine is required to work beyond day-light 
hours. 

lil. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system, horn, 
audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and other 
safety devices prescribed by the manufacturer and circulars issued by DGMS. 

iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is 
satisfied that it is mechanically sound and in efficient working order. 

(c) Arecord of examination and maintenance carried out in accordance with the above shall be maintained in 
a bound paged register, which shall be signed by the competent person or engineer. 

4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be 
thoroughly examined & inspected by a competent person or an engineer, who shall satisfy himself that it is 
mechanically sound and is in safe and efficient working order, before it is allowed to be re-deployed. 

(b) Arreport of every maintenance made under clause (a) shall be recorded in a bound paged book kept for the 
purpose, and shall be signed and dated by competent person making the inspection and countersigned by the 
Engineer. 

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the said 
machinery shall not be used until the defect has been remedied. 

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to. 

4.4 Any machinery found-to-be-in-an unsafe operating condition shall be tagged at the operator's position; “Out 
of Service, Do not Use” andkzits uge-Sfiall be protfibited until the unsafe condition has been corrected. 
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4.6 (a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in 10n, 

every machine shall be shut down, and positive means taken to prevent its operation, before any repair, 

maintenance or lubrication is undertaken on it. 

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or jacks 

shall be substantially blocked or cribbed, before men are permitted to work underneath or between the same. 

5.0 DRILLING OF HOLES FOR BLASTING 

5.1 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief 

Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during 

drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be 

carried on. 

5.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain in 
place before the machine is put in operation. 

5.3. Every drill shall be placed under the charge of a competent person for its operation, duly authorised in 
writing by the manager, herein called the 'Operator'. 

5.4 At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself that- 

(a) all hose connections are in order; and, 

(b) the drill is in safe working condition and all safety devices are in place and functional 

(c) persons keep clear of the drill and drill stem while the drill is in motion; 

(d) persons do not work under suspended tools when tools are removed from the holes, 

(e) all finished drill holes are properly plugged so as avoid possible injury to any one accidentally stepping onto 
the hole. 

5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position of 
every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to be readily seen by the 
drillers. 

5.6 No drilling shall be commenced in an area where blast-holes have been fired, until the blaster has made a 
thorough examination of all places, dncluing remaining butts of old deep holes, for unexploded charges that the 
drill rod may strike. 

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause 5.6 has failed 
to reveal presence of explosives. 

5.8 Drilling and charging of holes shall not be carried out in the same area at the same time. 

5.9 Drilling operations shall not be carried on simultaneously on two benches, at places directly one above the 
other. 
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6.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic Hoses 

and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on top of hydraulic 

tanks, and a baffle plate between hot zone and cold zone. 

6.3 Every shovel/pay-loader/dozer shall be so designed as to afford the operator clear and uninterrupted vision 

all around and shall be provided with retracting ladder, and suitable portable fire extinguishers. 

6.4 The operator’s cabin of the HEMM shall be well designed and substantially built so as to ensure adequate 

protection to the operator against heat, dust, noise etc. and at the same time provided adequate safety to the 

operator in the event of roll-over or overturning of HEMM. 

6.5 Every shovel, pay-loader, and dozer shall be placed under the charge of a competent person for its 

operation, duly authorised in writing by the manager, herein called the 'Operator’. 

6.6(a) The Operator shall not take out the machine for work nor shall he work the machine, unless he is satisfied 
of its safe working order. 

(b) The operator shall keep the cab window clean so as to ensure clear vision at all times. 

(c) The operator shall not operate the machine when persons in proximity may be endangered. 

(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. He 
shall swing the bucket over the body of the truck/tippers whilst loading and not over the cab, unless the cab is 
protected by a substantially strong cover. 3 

6.7 The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose 
tools, grease containers or other materials that might fall or give rise to tripping hazard. 

6.8 Before leaving the machine, the operator shall lower the bucket to the ground. 

6.9 No person other than the operator or his helper so authorised in writing by the manager, shall ride on a 
shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorised person 
to ride on the machine. 

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader. 

6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground. 

6.12 When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy planks or 
poles as to distribute the load of the machine over larger area and prevent its toppling. 

6.13 If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench or on 
different benches, the machines shall be so spaced that there is not less than 30m distance from the swing range 
of the boom of other excavator/shovel/pay-loader, there is adequate space for safe operation of each of the 
equipment, and there is no danger from flying or falling pieces of stones from one machine to the other. 

7.0 DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS 

7.1 Every truck/tipper shall be aiowN safety features: 
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(c) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle during its d 

gradient travel, 

(d) proper seat equipped with seat belts of a type prescribed by the manufacturer for driver, and separate seat(s), 

also duly equipped with seat belts, for person(s) other than operator/driver, if such person(s) authorised to ride in 

the truck/tipper, 

(e) a substantially strong cabin guard extension over the driver’s/operator’s cabin, 

(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted position 

(g) rear view mirrors of adequate size on either side of the vehicle, 

(h) blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the truck/tipper, 

(i) automatically operated audio-visual alarm of an approved type which gets switched on no sooner the gear 
lever is shifted in “reverse” position; 

(j) efficient horn & side indicator lights; 

(k) efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work beyond day-light 
hours, 

(1) blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of engine’s running 
can be switched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in operational 
area of other trucks/tippers, 

(m) retro reflective reflectors on all sides, 

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the manager, 

(0) propeller shaft guard, 

(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical cables/wires, 

(q) mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety of persons 
attending the dumper/tipper/truck whilst its engine is running, 

(r) mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect operator 
from head on and head to tail collision, 

7.2. The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less than 5dB(A) 
above the surrounding noise level. 

7.3. Every truck/tipper shall be operated by a competent person authorized in writing by the manager herein 
called the 'operator/driver'. 

7.4 No person other than the driver or the manager or any p€érson authorised in writing by the manager shall 
rideonatruck/tipper. 8 | .—~ 
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(ii) that proper seat and seat belt is provided on driver’s/operator’s seat , 

(iii) that all safety features and warning devices are in working order; 

(iv) that rear view mirrors are provided; 

(v) that all lights are in working order, if the vehicle is required to work after day-light hours. 

(b) The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is 
satisfied that it is mechanically sound and in efficient working order. 

(c) He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so 
authorised to ride the vehicle, are properly seated and also wear safety belts. 

(d) The driver shall keep the cab window clean so as to ensure clear vision at all times. 

(ec) The driver shall ensure that parking brake is on, before stopping the engine. 

(f) The driver shall handle the truck/tipper carefully and keep it under control at all times. He shall negotiate 
downhill gradients in low gear and apply retard brakes so that minimum of braking is required. 

(g) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to 
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely without 
exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound 
audible warning signal before overtaking and shall not attempt to pass the other vehicle until he has received a 
proper audible signal in reply. 

(h) When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal and 
shall not attempt to pass the excavator until he has received a proper signal in reply. 

(1) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area behind the 
vehicle. He shall give an audible warning signal before reversing the truck/tipper. As far as possible, loaded 
trucks, tippers or dumpers shall not be reversed on gradients. 

(j) The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from which a stone 
piece wedged between the tyres may fly back into the windscreen of his vehicle. 

(k) He shall sound audible warning while approaching blind corners or any other points where person may walk 
in front unexpectedly. 

(1) The driver shall see that the vehicle is not overloaded and that material is not loaded in a manner as to 
project horizontally beyond the sides of the vehicle’s body and that any material projecting beyond the front or 
rear is indicated by the red flag during day and a red light after day-light hours. 

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not allow more than 
the authorised number of persons to ride on the vehicle. He shall not permit any person to ride on the 
board/cabin platform of a running truck/tipper. 
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7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body in a ras 
position unless the truck’s/tipper’s body has been securely blocked in position. The hoist mechanism shall not be 
depended upon to hold the body of the truck/tipper in a raised position. 

7.10 No person other than those authorised shall be permitted to enter or remain in any dumping yard, loading 
and unloading points and turning points. 

7.11 In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be 
determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be hauled 
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement, road 
construction etc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate 
places/sections. 

8.0 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE 

8.1 The stability test of HEMM shall be carried out atleast once in year and after every major overhaul by an 
independent agency. 

8.2 All cranes, including overhead cranes shall be subjected to proof-load test by an agency having expertise in 
this regard once at least every year and record thereof shall be kept maintained. 

8.3 Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be done by an 
agency having expertise in this regard once at least every year, and record thereof shall be kept maintained. 

8.4 All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc., shall be 
subjected to hydraulic test and NDT at intervals not exceeding three years. Such tests shall be done by an 
agency having expertise in this regard, and record thereof shall be kept maintained. 

8.5 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting 
either in the front of it or on top of the same. The locking ring of every tyre shall be periodically examined and 
shall also be examined on every instance the tyre is inflated. A record of such examination shall be kept 
maintained in a bound paged book kept for the purpose, duly signed by the person making the inspection and 
countersigned by the engineer. 

9.0 TESTING OF BRAKES 

9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two 
weeks, in a manner as indicated below: 

(a) SERVICE BRAKE TEST: The brake shall be tested as specified by the manufacturer of the vehicle or on a 
specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a distance 
as specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the 
vehicle. 

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at least 
ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to 

ply. 
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Circular Nos. 36/1972, 03/1981 and 04/2012 i.e. Service break, Retard brake, parking brake and steering onde” 
tested with accelerating the engine to 1400 RPM, 1300 RPM, 1200 RPM and 1000 RPM respectively. . 

10.0 PROTECTIVE EQUIPMENT 

10.1 Every person working in the mine shall be provided with, and shall use, a helmet and protective footwear 

of a type approved by the Chief Inspector of Mines. 

10.2 Every person permitted to work on height or at any place having inclination of 45 degrees or more, from 
where he is likely to slip or overbalance, shall be provided with, and shall use, a full body harness of a type 
possessing valid BIS licence and approved by the Chief Inspector of Mines. 

11.0 PRECAUTIONS AGAINST DUST 

11.1. Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where 
mobile HEMM, trucks and tippers operate. 

11.2. All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief 
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during 
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be 

carried on. 

12.0 USE OF ELECTRICAL MACHINES/EQUIPMENT 

12.1 No electrically operated machine, equipment or accessory shall be energised, commissioned and used 
without prior approval of the competent authority under the relevant provisions of Central Electricity Authority 
(Measures Relating to Safety & Electric Supply) Regulations, 2010. 

13.0 GENERAL 

13.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive 
noise and vibration. Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed. 

13.2 Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine 
premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the mine 
engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such 
vehicle in the mine premises, properly manned check gate shall be provided at the mine entrance where the 
record of entry & exit of each vehicle shall be maintained. At the check gate the license of the drivers shall also 
be checked for eliminating the possibility of unlicensed persons driving the vehicle. 

13.3. Contractor’s workers employed in the mine, if any, shall be provided closer and competent supervision. 
They shall be provided relevant training and other job related briefings. The drivers of the vehicle belonging to 
contractors entering the mine premises shall be explained the salient provisions of “Traffic Rules”. 

13.4 No manual workers shall be employed on any bench and on the next lower bench where HEMM is 
deployed. They shall be employed only after withdrawal of HEMM and only at the places where benches 
conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metalliferous Mines Regulations, 
1961. 

13.5 Stipulations of circulars applicable for surface & opexfcast workings issued and which may be issued by 
Director General of Mines Safety from time to time shall bé complied with. 
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permission has been granted shall be stopped forthwith and intimation thereof shall be sent to this Directorate. 
The said mining operation shall not be resumed without express and fresh permission in writing from this 
Directorate. 

14.2 If at any time any one of the conditions, subject to which this permission/exemption has been granted, is 
violated or not complied with, this permission/exemption shall be deemed to have been revoked with immediate 
effect. 

14.3 This permission/exemption may be amended or withdrawn at any time if considered necessary in the 
interest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, without prejudice to any 
other provisions of law which may be or may become applicable at any time. 

14.4 This Directorate shall be informed as soon as the mining operations are commenced in accordance with 
the above permission/exemption. Intimation about completion of the mining operations should also be sent 
promptly and in any case not later than one month thereof. 

15.0 Unless renewed, this permission/relaxation shall be valid for a period of 5 (five) years from the date of 

issue of this letter or validity of lease period whichever is earlier. 

‘our Faithfully 

IKUMAR RAJIVA KRISHNA (DIRECTOR - VARANASI REGION) 
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